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in respect of ‘Capital Outlay on Public
Works'.”

DeEMAND No. 133—Other Capital Out-
lay of the Ministry of Works, Housing
and Supply

“That a sum not exceeding
Rs, 2,95,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Other Capital Outlay of
the Ministry of Works, Housing and
Supply””

DEMAND No. 134—Capital Outlay of
the Department of Atomic Energy

“That a sum not exceeding
Rs. 7,95,83,000 be granted to the Presi-
dent, on account, for or towards

defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay of the De-
partment of Atomic Energy'.”

DeMAnND No. 135—Capital OQutlay on
Posts and Telegraphs (Not met from
Revenue)

“That a sum not exceeding
Rs. 10,25,25,000 be granted to the Presi.
dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1969,
in respect of ‘Capital Outlay on Posts
and Telegraphs (Not met from Re-

L)

venue)’.

DEeMAND No. 136—Other Capital Ouwr-
lay of the Department of Communi-
cations

“That a sum not exceeding
Rs. 95,84,000 be granted to ihe Presi-
dent, on account, for or towards

defraying the charges during (hc year
ending on the 31st day of March, 1969,
in respect of the Department of Com-
munication”.”
APPROPRIATION (VOTE ON
ACCOUNT) BILL®*, 1968

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : I beg to
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move for leave to introduce a Bill to
provide for the withdrawal of certain
sums from and out of the Consolidated
Fund of India for the services of a
part of the financial year 1968-69, with
a little correction. There has been
some printing error., It means a lot be-
cause there are omissions of two zeros
on page 9 and one zero on page 10 of
the Bill. There are these two mistakes.
Two zeros have been omitted in the total
column of page 9 and one zero on page
10. 1, therefore request you to get these
corrected.

SHRI NAMBIAR (Tiruchirappalli) :
We must know the implications of the
two zeros. To how many crores does it
come ? °*

MR. DEPUTY-SPEAKER : It is a
printing mistake; there is no implication,
T can assure you.

The question is :

“That leave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of India for the services
of a part of the financial year 1968-69

(as corrected by the Deputy Prime
Minister)™.
The motion was adopicd
SHRI MORARIJI DESAI : 1 intro-

ducet the Bill,

I beg to movet :

“That the Bill to provide for the with-
drawal of certain sums from and out
of the Consolidated Fund of India for
the services of a part of the financial
year 1968-69, be taken into considera-
tion.”

MR. DEPUTY-SPEAKER : The
question is :
“That the Bill to provide for the

withdrawal of certain sums from and
out of the Consolidated Fund of India
for the services of a part of the financial
year 1968-69, be taken into considera-
tion.”

The motion was adopted.

*Published in Gazette of India
dated 14-3-68.

Extraordinary, Part II, Section 2,

tIntroduced/moved with the recommendation of the President.



843

Appropriation (Vote

"MR. DEPUTY-SPEAKER :
question is :

The

“That clauses 2 and 3 stand part of
the Bill”,

‘The motion was adopted.
Clauses 2 and 3 were added to the
Bill.
MR. DEPUTY-SPEAKER :
question is :

“That the Schedule as corrected by
the Deputy Prime Minister and with the
Annexure stand part of the Bill.”

The

The motion was adopted.

The Schedule as corrected by the De-
puty Prime Minister and with the An-
nexure, were added to the Bill.

MR. DEPUTY-SPEAKER :
question is :

“That clause 1, the Enacting For-
mola and the Title stand part of the
Bill.”

The

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHR1 MORARIJI DESAI : I beg to
move :

“That the Bill be passed.”

MR. DEPUTY-SPEAKER : Motion
moved :

‘That the Bill be passed.”

st srzw fagrd et (FEawgR):
IMEIT WEIRW, YN0 HAl AT q
Srava fvd § faquraTe ag o
T A sifow afr & ag afewr &)
7 qifamRz & & amet ¥ 1 EF
#oma ¥ ag feafa 7 g o7 w947
# ) wrq fow 2fEd

SHRI NAMBIAR : T want to know

the implication of the two zeros. It
means several crores.
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MR. DEPUTY-SPEAKER : It is
not pecessary again to get it certified
because in the demands it is correctly

mentioned and here also at the end, it

is correct. On page 9, two zeros are
missing,

SHRI TENNETI VISWANATHAM
(Visakhapatnam): What is the corrected
figure now ? We must know it.

MR. DEPUTY-SPEAKER : The
House has passed the demands already.

SHRI TENNETI VISWANATHAM:
I agree, but why can't he say what is
the corrected figure ?

SHRI MORARJI DESAI : On page
9, in the last column ‘Total', there is
a mistake in the third figure from the
top. It is printed as 19,08,00,000. It
should have been 19,08.00,00,000.
(Interruptions). Similarly, in ome figure
on page 10 one zero has been dropped.

) MR. DEPUTY-SPEAKER : My
impression is, it is a printing error. Let
us hear the Finance Minister. IHe is
explaining the position.
oY W ey : gfz 2 e
at w@ga gEr aEr =ifed
1 WAoot |\ Tee 7 oar
TAAT T E

Tg ot T &, 19 FAT B A",
TE 19 3T g FAUIT FAT Ifed o

MR. DEPUTY-SPEAKER :
total is cerrect ?

The

SHRI MORARJI DESAI : Yes.
ot Farar e ¢ e A HF
afFT 2T TF &T FT F@- e
FMEAT Y1 TFE & F AT 2 qE Wy
TR | 99 UF §T FT A TG g A
ag ¥ g aFar g f& e s =g s
g1 ST A A FT A F qgq w7
A oF T ¥ IAF TR Iw AR
Uz T W TARI TIAA A E ar



845

[t w T 1)
% wawa g fF e wregafy & seay

wFfT sror 7T fed |

16.11 hrs.

[MRr. SPEAKER in the Chair].

AT HTT AT TE FAAE AT A7 A
CicEiuill

ot Fraw ol - arefy S &
A w=Ffa A & ma gAfaT gz F ez
feme g ofes o amramATZE £
e wE AT AT 2

it sree fagrd awonat - 3z AT AT
gt FfFzwagm awe @1 fr 2
aEAFIi e g | TEIw g fF
e TEFI A 2 TET 20 AfEA
g fmzw Az ag & v An
sfaest qzm arn adt 21 A fere =
o § S I snfaT F mfaa

wR

SHRI M. R. MASANI : Sir, a litile
earlier the Finance Minister made very
heavy weather about my difficulty in
reading correctly an item in his De-
mands for Grants. Now it is quite clear
that they also can be hasty and they
also can err.

SHRI MORARIJ1 DESAI : 1 agrec
that the printers have been hasty, but
the only difference is that I have detcct-
ed it whereas he did not detect it.

MR. SPEAKER : The Question is:

“That the Bill be passed”

The motion was adopied.

—

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
TWENTY-THIRD REPORT

SHRI KHADILKAR (Khed): T beg
to move :

“That this House agrces with the
Twenty-third Report of the
Committee on Private Mem-
bers’ Bills and Resolutions
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presented to the House on the
12th March, 1968."
MR. SPEAKER : The question is :

“That this House agrees with the
Twenty-third Report of the
committee on Private Mem-
bers’ Bills and Resolutions
presented to the House on the
12th March, 1968."

The motion was adopited,

16.13 hrs.
CONSTITUTION (AMENDMENT)
BILL*
(Amenament of article 16 gnd subs-
titution of article 335)
(aroa#t) @ 7

st TwEEE grRE
ST 3ot g f5 aa & dfqum 7
T S9N FTH i fadaw w1 aw
77 1 wwfa €1 oo
MR. SPEAKER : The question is :

“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”

The motion was adopted,
st tmAes  gqraw ¢ § fagas
T FATE |

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of articles 75 and 164)

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore) : Sir, I beg to
move for leave to introduce a Bill fur-
ther to amend the Constitution of
India.

MR. SPEAKER : The question 1s :

“That leave be granted to intro-
duce a Bill further to amend
the Constitution of India.”

The motion was adopted,

SHRI TRIDIB KUMAR CHAU-

DHURI : Sir, I introduce the Bill.

COMMISSIONS OF INQUIRY
(AMENDMENT) BILL*

(Amendment of section 3)

*Published in Gazette of India
dated 14-3-68.
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